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Mr. Speaker: Shri S. M. Banerjee 
has ref.rred to me also. I want to 
IIxplain that the Finance M nister 
told me the facts that he had in his 
department. I was going abroad and 
I had what foreign exchange was 
,iven to me as a Member of Parlia-
ment. I said that I wanted to have 
• medical check-up. Therefore some 
Increase of £ 10 or £ 12 was made. 
Now the rep:y of the Ministry is that 
because I did not protest and did not 
,ay that I wanted mare, there was 
no occasion that they should have 
liven me mare. So the ~'in ... nce M·n-
ister conveyed to me that it was m·Y' 
fault and if I had asked mare I would 
have been given more. 

Shrl nul Vi.hUD Kamath: If you 
had p~otested they would have given 
mo:-e? 

Mr. Speaker: That is whlt the 
Fino nee Ministry said. I am only 
explaining it. I have no groLlSe 
or complaint in that matter. 

ANNuAL Rn-oRT OF SALAR JUNC 
MUSEUM BOARD, HYDERABAD 

The Deputy Minister In the Minis-
try of Education (Sbrl Bbald 
Darshan): Sir, 1 beg to lay on the 
Table a copy at the Annual Report of 
the Salar Jung Museum Board, 

Hyderabad tor the year 1964·65, along 
with the Audited Accounts. [Place" 
in Librarl/. See No. LT.6J65/€6]. 

NOTmCATIONS UNDER PERSONAL INJU· 
RIES (COMPENSATION INSURANCE) ACT 

Am ANNUAL REPORT OF EMPLOYEE;" 
STATE INSURANCE CORPORATION 

The Deputy Minister in the Minis-
try of Labour, Employment and 
RehabllllaUon (Sbrl Shah.nawu 
Khan): I beg to lay on the Tablt>-

(1) A copy each of the following 
L Notifications under S2CtiO~ 24 

of the Personal Injuries 
(Compensa~ian Insurance Act, 
1963: 

(I) The Personal Injuries 
(Compensation Insura~ce) 

Second Amendment Sche-
me, 196!> published in Noti-
fication. No. SO 1120 in 
Ga.otte of India dated the 
9th April, 1906. 

(ll) The Personal Ini urles 
(Compensation Insurance) 
Second Amendment Rules, 
1966 publio,hed in NOlifica-
tion No. SO 1121 in 
Ga.ette of India dated the 
9th April, 1966. 

'Placed in LibrCJTI/. See No. LT-
to88/66]. 

~2) A copy of tbe Annual Report 
of thse Employees' State 
Insurance Corporation for the 
,.oar 1964·65, under section 3& 
of the Employees' State 
Insurance Act, 1948. [Placed 
in Library. See No. LT-
6087/66]. 

12.191 hr!I. 

COMMITTFA: ON PUBLIC 
UNDERTAKINGS 

TWENTY-EIGHTH AND TWENTY-NINTlI 
REPORT 

Shrl D. N. 'I1wllry (Gop31g3nj): I 
bee tl> presont the following Reporls 




